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CENTRAL ADMINISTRATIVE TRIBUNAL,

JABALPUR BENCH,
JABALPUR

Qriginal A[#glication No. 537 of 2006

Jabalpur, this the 18% day of August, 2006

|
Hon'ble Shri A.K. Gaur, Judicial Member

Prahlad Shelar, aged aboutéS years,

S/o. Shri P.D. Shelar, R/o. CinemaRoad,

Asti Ward-1, Damoh, District Damoh (MP),
Presently residing at 363/C, Loco Colony,

Pink Building, Raipur, District Raipur (CG),
Occupation-JE-1, permanent way (P.Way),
South Eastern Central Railway, (SECR) Raipur,
- Under the office of Senior Section Engineer
(P.Way), South Eastern Central Railway,

Distt. Raipur (CG).

(By Advocate — Shri Shobhit Aditya)

{VERSUS

1. Umnon of India, through the
Secretary, Department of Railways,
Ministry of Railway, Rail Bhawan,
New Delh1. ‘

2. Chief Engineer,
South Eastern Central Railway,
Head Quarters Office, Bilaspur,
District Bilaspur (CG).

|
3. Senior Divisional Engineer (Sr. DEN(I),
South Eastern Central Railway,
Headquarters Office, Bilaspur,
District Bilaspur (CG).
|

4. Chaef Personnel Ofﬁcm
South Eastern Central Railway,
Headquarters Office
Personnel Depaﬂmjnt Bilaspur,
District Bilaspur (CG).

5. Semor Persomnel O%ﬁcer,
South Eastern Central Railway,
Headquarter ofﬁcej
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Personnel Department, Bilaspur,
District Bilaspur (CG).

6.  Divisional Personnel ‘Ofﬁcer,

South Eastern Central Railway,

Headquarters Office,

Personnel Office, Raipur,

Distnict Raipur (CG), e Respondents

(By Advocate — Shri M.N. Banerjee, Standing counsel for the
Railways) .

ORDE R (Oral)

I have heard Shri Shobhit Aditya leamed counsel for the
applicant and Shri M.N. Banerjee, Standing counsel for the Railways

appearing for the respondents.

2. By means of this Original Application the applicant has prayed
for quashing the order dated 18.4.2006 (Annexure A-10) by which the
order dated 27.6.2005 has been maintained. The applicant has also

prayed for direction to be issued to the respondents to consider the

applicant for promotion as JE-I with effect from 7.11.2006 with all
consequential benefits. He has already preferred a representation
doted 2842006 and vide order dated 197.2006 the said
representation has been rejected and the earlier decision remaned
stand good. Vide order dated 18.4.2006 the Senior Personnel Officer
modified the order in re%pect of one Shni Deepak Kumar agamst
whom the earlier orders were passed and have been modified later.
The applicant has not at all challenged the said order and he has also

not made any representation in respect thereof.

3. Having heard leanf.ed counsel for the parties, I am of the
considered view that the grievance of the apphicant would be
redressed 1if a direction is issued to the respondent No. 2 to consider

and decide the represent_étion of the applicant by a reasoned and

speaking order.
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1
4.  Accordingly, 1 dire;_;ct the apphcant to prefer a fresh
\representation within a period of two weeks from today. If such a
representation 1s prefened’ before the respondent No. 2 he shall
consider and decide the same by a reasoned and speaking order within
a period of two months from the date of receipt of a copy of this order.

Be it noted that I have not expressed any opinion on the merits of the

Case. l

5.  With the aforesaid Eiobservation the Onginal Application is
disposed of at the admissioL stage itself. A copy of this order and the
Original Application be given to Shri M.N. Banerjee, Standing
counsel for the Raﬂwafs appearing for the respondents for

compliance of this order. |

- (AK. Gaur)

.{udicial Member
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